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BEFORE THE HON'BLE NATIONAL GREEN TRIBI/N AT
PRINCIPAL BENCH, NEw DELH1

M. A. No. 44 of 2024 "—%-‘F’EM

T NOTARY +— %
ORIGINAL APPLICATION NO. 170 OF 2021 GOR Ak inBe {70
NOTARIAL
IN THE MATTER oF.
NOORUL SEHAR [ ARy .APPLICANT(s)
Versus

STATE OF UTTAR PRADESH
& ORS, -RESPONDENT(S)

COMPLIANCE AFFIDAVIT ON BEHALF OF THE RESPONDEN j
UTTAR PRADESH POLLUTION CONTROL BOARD.

I, Ashutosh Chauhan, aged about 45 years, S/o Late Shri Ratan Singh
Chauhan presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter referred to as UPPCB), Gorakhpur do here by
solemnly affirm and state on oath as under:

i That T in the above noted capacity and being authorized by U.P.
Pollution Contro] Board, am wel] conversant with the facts and

records of the present case, hence competent to swear this affidavit.

That the above noted matter came up for hearing on 24.02.2026
when this Hon’ble Tribuna] pleased to pass the following order:

“..2. Meanwhile, the UPPCB is directed to calculate the
environmental compensation Jor the past violation and place
it on record along with its Report within four weeks.

3. The Report dated 16, 02.2026 filed by the Nagar Panchayat,
Laar states about the chlorination treatment of water stored
in the oxidation and stabilization pond. The UPPCR will
examine the Jeasibility of such chlorination process and

submit the report in this regard. It will also explore the
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possibility of such treatment through natural synergistic
Process... "

That in compliance of aforesaid direction, UPPCB have undertaken
the site visit of Nagar Panchayat, Laar and carried out the inspection

on 29.04.2026 and prepared a compliance report dated 05 .05.2026.

A true copy of compliance report dated 05.05.2026 being annexed

herewith and marked as Annexure-A.

That as per the project report as submitted by the Executive Officer
(E.O.) of Nagar Panchayat, Laar, Deoria, the population of Nagar
Panchayat in the year 2026 is 32725 and the total quantity of sewage
generation by the present total population is approximately 1.16
MLD.

That as per the information provided by the Executive Officer, Nagar
Panchayat Laar, Deoria vide its letter no. Memo/Nagar Panchayat,
Lar/2025-2026, dated 03.08.2025, presently local body has made
arrangement for treatment of 0.57 MLD sewage in the form of bio-
remediation, phytoremediation, settling tank so called oxidation pond

and stabilization pond.

That as per the inspection carried out on 06.07.2024, it was found
that the Nagar Panchayat, Laar has completed the work of Bio-
remediation, phytoremediation, settling tank and stabilization pond
before 07.06.2024.

That at this juncture, it is necessary to mention here that in view of
direction passed by this Hon’ble Tribunal in the matter of O.A.
No.593/2017 (W. P. (Civil) No.375/2012, Paryavaran Suraksha
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Samiti & Anr. Vs Union of India & Ors.),the CPCB has framed a
formula for Environmenta] Compensation to be levied on concerned
Urban Local Bodies (ULB) for discharge of Untreated/Partially “
Treated Sewage by that ULB. The formula framed by CPCB for

calculation of Environmental Compensation is given below —

EC(Lacs Rs.)=[17.5(Total Sewage Generation — Installed Treatment
Capacity) + 55.5(Total Sewage Generation — Operational Capacity)]
+ 0.2 (Sewage Generation — Operational Capacity) x N + Marginal
Cost of Environmental Externality x (Total Sewage Generation —

Operational Capacity)] x N

Where; N= Number of days from the date of direction of .
CPCB/SPCB/PCC till the required capacity systems are provided by
the concerned authority. Quantity of sewage in MLD.,

That further in compliance of the direction passed by this Hon’ble
Tribunal and in accordance with the methodology developed by the

CPCB, values of different parameters are given as below:

* Total Sewage Generation — 1.16 MLD

* Installed Treatment Capacity — 0.57MLD

* Operational Capacity — 0.57MLD

® Marginal Cost of Environmental Externality — Rs 0.05 per
MLD/day (Report of the CPCRB in-house committee on
Methodology for Assessing  Environmental Compensation &
Action Plan to Utilize the fund)

* Sewage Generation — 1.16 MLD
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® Number of days of default — 500 (Considering dated 22.02.2023
in the light of Hon’ble Supreme Court Order 22.02.2017 and Last
date of making default dated 05.07.2024 as per inspection report
dated 06.07.2024)

® On Computing Environmental Compensation (EC) against Nagar
Panchayat, Laar on the basis of above data, it comes Rs. 116.82

Lacs.

That furthermore, presently the Nagar Panchayat, Laar is treating
0.57 MLD sewage by adopting practice of Bio-remediation,
phytoremediation followed by settling tank and stabilisation pond,

which does not seem adequate in principle.

A true copy of the letter dated 03.08.2025 is being enclosed herewith

and marked as Annexure-B.

That this Hon’ble Tribunal has directed to explore the possibility of
such treatment through natural synergistic process. In this regard, it
is to mention that treatment of Total and Fecal Coliforms is highly
possible and widely utilized in nature-based systems like constructed
wetlands, maturation lagoons and phytoremediation. These systems
leverage a combination of physical, chemical and biological
mechanisms to significantly reduce bacterial loads, often achieving
90% to 100% removal depending on design and conditions. These
“natural synergies” typically involve the interaction between plants,

soil, microorganisms, and solar radiation to reduce bacterial loads.

The effectiveness of natural systems stems from the simultaneous

action of several processes are as mentioned below -
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Physical Filtration & Adsorption: Plant roots and granular media
(sand, gravel, or biochar) trap bacteria through physical entrapment

and electrostatic attraction.

Biological Predation: Beneficial microorganisms within biofilms -
and the rhizosphere (the area around the plant roots) actively preyon

coliform bacteria.

Photo-oxidation: Exposure to solar UV radiation in open systems
like maturation lagoons and surface wetlands causes DNA damage

and cell-death (inactivation) in coliforms.

Phytoremediation Synergies: Plants and their  associated
rhizosphere microbes work together to improve water quality. Plants
provide oxygen and root surfaces for microbial growth, while

microbes decompose pollutants and inhibit pathogens.

Competitive Suppression: Increasing the concentration of
heterotrophic bacteria can naturally suppress coliform growth by

outcompeting them for nutrients.

That further, key natural treatment systems and their performances

are as given below:

Typical Coliform Key Synergistic Factors

Removal
Constructed Wetlands | | to 3+ log reduction Sedimentation,  root filtration,
(90 -99.9%) microbial predation, and biofilm
interaction.

Phyto-remediation

Maturation Lagoons Significant reduction, High dependance on sunlight (UV)

though total removal | and natural die-off over long
is rare. retention times.

Up to 98% reduction Photosynthetic Oxygenation and pl-ﬂ

GOR f\KH:F'

{ R



928

(Algae)

environment for coliforms.

changes that create a hostil:l

Limitations and considerations of natural synergistic processes are given as

below:

While natural synergies are powerful, they are often used as secondary or

tertiary treatment steps due to following reasons —

Variable Efficiency:

Post-Treatment Needs:

%\ Natural Indicators:

Performance  varies  with  seasonal
lemperature,  sunlight, and hydraulic
loading rates.

For high-risk water (e.g., hospital waste or
direct reuse), natural systems may require
supplemental disinfection like chlorination
or UV to meet strict safety standards.

Total coliforms are ubiquitous in the
environment; however, fecal coliforms
(specially E. coli) are more accurate
indicators of human or animal waste

contamination.

Thus, Nagar Panchayat, Laar, Deoria may adopt any of the above

mentioned natural synergistic process in place of chlorination for removal

of Total and Fecal coliforms.

12.  That the present affidavit is being submitted before thls Hon’ble

Tribunal for its kind perusal and consideration.

gtd}a
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VERIFICATION:
Verified at Gorakhpur on this the 8" day of May, 2026 that the contents of

above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is false and

nothing material has been concealed therefrom.
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Ann exyre- A

Compliance report regarding order dated 24.02.2026 passed by Hon’ble
N.G.T., Principal Bench, New Delhi in the matter of M.A. No.44/2024(0.A.
No.170/2021) Noorul Sehar Lari v/s State of U.P.

In the matter of M.A. No.44 of 2024 in the O.A. N0.170 of 2021 Noorul
Sehar Lari v/s State of U.P., Hon’ble National Green Tribunal, Principal Bench,

New Delhi has passed an order on dt 24.02.2026. The related portion of the
order dt 24.02.2026 is as given below: -

...................... Meanwhile, the UPPCB is directed to calculate the environmental
compensation for the past violation and place it on record along with its

Report within four weeks.

The Report dated 16.02.2026 filed by the Nagar Panchayat,Laar
states about the chlorination treatment of water stored in oxidation and
stabilization pond. The UPPCB will examine the feasibility of such chlorination
Process and submit the report in this regard. It will also explore the feasibility

of such treatment through natural synergistic process. g

-------------------------------------

The compliance report of order dated 24.02.2026 passed by Hon'ble

N.G.T. is as given below-

1. Inspection of Nagar Panchayat, Laar was made by undersigned officials
of Regional Office, Gorakhpur on dated 29.04.2026. At the time of
inspection shri Yogesh Kumar Gupta (Computer Operator) was present
as the representative of Nagar Panchayat,

2. As per the project report (Annexure- 01) submitted by Executive Officer

(E.O.) of Nagar Panchayat, Lar, Deoria the population of Nagar Panchyat
in the year 2026 is 32725.

N b
Lok
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. As per the project report submitted by Executive Officer (E.Q.) of Nagar
Panchayat, Lar, Deoria the total quantity of sewage generation from
present total population is approximately 1,16 MLD,

. As per the letter no. Memo/Nagar Panchyat, Lar/2025-2026, dated
03.08.2025 (Annexure-02) of E.O. of Nagar Panchayat, Lar, Deoria,
presently local body has made arrangement for treatment of 0.57 MLD
sewage in the form of bio-remediation, phytoremediation, Settling
Tank so called oxidation pond & stabilization pond.

. As per the inspection of report dated 06.07.2024 (Annexure-3), Nagar
Panchayat, Lar, completed work of Bio-remediation, phytoremediation,
Settling Tank and Stabilization Pond on before dated 07.06.2024.

. As per the order passed by Hon'ble National Green Tribunal, Principal
Bench, New Delhi in the matter of 0.A. No0.593/2017 Wp (Civil)
No.375/2012, Paryavaran Suraksha Samiti & Anr. Vs Union of India &
Ors. directed Central Pollution Control Board (CPCB) to frame a
Methodology for assessing Environmental Compensation.

. In compliance of Hon’ble N.G.T. order, CPCB framed a formula for
Environmental Compensation to be levied on concerned Urban Local
Bodies (ULB) for discharge of Untreated/Partially Treated Sewage by
that ULB. The formula framed by CPCB for calculation of Environmental
Compensation is as given below —

EC(Lacs Rs.)=[17.5(Total Sewage Generation — Installed Treatment
Capacity) + 55.5(Total Sewage Generation — Operational Capacity)] + 0.2
(Sewage Generation — Operational Capacity) x N + Marginal Cost of

Environmental Externality x (Total Sewage Generation — Operational
Capacity)] x N

P
W
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Where; N= Number of days from the date of direction of
CPCB/SPCB/PCC till the required capacity systems are provided by the
concerned authority,

Quantity of sewage in MLD.

. The Hon’ble Supreme Court of India in its order dated 22.02.2017 in the
matter of Paryavaran Suraksha Samiti & another Vs Union of India and
others [Writ Petition (civil)No.375 of 2012,directed State Governments
(including the concerned Union Territories) to set up Sewage Treatment
Plants(STPs), which are already under implementation, within the time
line already postulated. Further, the STPs, which are yet to set up, to be

completed within 3 period of three years, from today, .€.22.02.2020.

Annexure-4)

. For calculation of Environmental Compensation for Nagar Panchayat, Lar
as per formula framed by CPCB , values of different parameters are as
given below -

i. Total Sewage Generation-1.16 MLD

ii. Installed Treatment Capacity - 0.57MLD

iii.  Operational Capacity -0.57MLD

iv.  Marginal Cost of Environmental Externality —Rs 0.05 per

MLD/day (Report of the CPCB in-house committee on

Methodology for Assessing Environmental Compensation &
Action Plan to Utilize the fund)

2 Sewage Generation =1.16 MLD
Vi.  Number of days of default — 500 (Considering dated 22.02.2023

(\\U‘f/ 'SQ Page 3 of g
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date of making default dated 05.07.2024 as per inspection

report dated 06.07.2024)

On Computing Environmental Compensation (EC) against Nagar

Panchayat, Lar on the basis of above data, it comes Rs 116.82

Lacs.
Further, Nagar Panchayat,Laar s presently treating 0.57MLD
Sewage by  adopting practice  of Bio-remediation,
phytoremediation followed by Settling Tank and stabilisation
Pond. which does not seems adequate in principle.
However, Hon’ble Tribunal has directed to explore the possibility
of such treatment through natural synergistic process. Here in this
regard, it is to say that treatment of Total, and Fecal Coliforms is
highly possible and widely utilized in nature-based systems like
constructed wetlands, maturation lagoons and phycoremediation.
These systems leverage a combination of physical, chemical, and
biological mechanisms to significantly reduce bacterial loads, often
achieving 90% to 100% removal depending on design and
conditions. These “natural synergies” typically involve the
interaction between plants, soil, microorganisms, and solar
radiation to reduce bacterial loads.

The effectiveness of natural systems stems from the
simultaneous action of several processes are as mentioned below -
Physical Filtration & Adsorption: Plant roots and granular media (sand,
gravel, or biochar) trap bacteria through physical entrapment and
electrostatic attraction.

Biological Predation: Beneficial microorganisms within biofilms and the

rhzosphere (the area around the plant roots) actively prey on coliform

bacteria. -lf'
Q U} (? 3
\ gedof6
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pollutants and inhibit pathogens.

Competitve Suppression: Increasing the concentration of heterotrophic

bacteria can naturally suppress coliform growth by outcompeting them
for nutrients. ;

Further, key natural treatment systems and their performances
are as given below:—

System Type Typical Coliform Key Synergistic Factors
Removal
Constructed i to 3¢ log Sedimentation, root
Wetlands reduction(90 - filtration.microbial
99.9%) predation,and biofilm
interaction,
Maturation Significant High dependance on
Lagoons reduction,though sunlight(UV) and natural die-
total removal is | off over long retention times,
rare,
Phycoremediation( Up to 98% Photosynthetic Oxygenation
Algae) reduction and pH changes that Create a
hostile environment  for
coliforms.
\\ijj

T
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Limitations and considerations of natural synergistic processes are
as given below -

While natural synergies are powerful, they are often used as
secondary or tertiary treatment steps due to following reasons -
Variable Efficiency: Performance varies with seasonal temperature,
sunlight, and hydraulic loading rates,

Post-Treatment Needs: For high-risk water (e.g., hospital waste or direct
reuse), natural systems may require supplemental disinfection like
chlorination or UV to meet strict safety standards.

Natural Indicators: Tota] coliforms are ubiquitous in the environment;
however,fecal coliforms (specially E. coli) are more accurate indicators of
human or animal waste contamination,

Thus, Nagar Panchat, Lar, Deoria may adopt any above mentioned

natural synergistic process in place of chlorination for removal of Total
and Fecal coliforms.

The above compliance report is submitted regarding Hon’ble
N.G,T., Principal Bench, New Delhi order dated 24.02,2026 passed in the
matter of M.A. No. 44/2024 (O.A.No.170/2021).

Enclosure- As ahove. L

g
.l S
@ 0‘,. (6}
(R.M.(\}lerma)

(P.P.Singh)
Scientific Assistant Assistant Environmental Engineer
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ANNEX 38: CITY SANITATION ACTION PLAN (CSAP |
FOR
USED WATER MANAGEMENT |

~ Detailed |
Description i1

SRR Dol |

Description Particulars

j """""" 63 General Information }
r R B e ~ Location and Physical Aspects i
E a. Lot Name of the city, District, State . NP Lar Deoria ;

(Uttar Pradesh) P

" |

| Town Area in $q.km and Class of town
f

GINEERING VOCATIONAL YRAINING INSTITUTE SAMIT
bt Sl

Physical | Numberofwards 3 |
| Aspects | Geographical description-Hilly area, River. Plain Area
| - Environmental sensitive area etc. |

I B e Wﬁgﬁﬁi@%dminis@aﬁve boundaries, roads L Easm—
, f railways, water bodies, Important landmarks etc. (if f A!taccl)wpe; il § ;
: o Maps - not available, to be prepared) :
| | | Topo sheet (Ref: Survey of India, Scale - 1:50000) ok aaiabie !
g (If not readily available, get it)
‘““2 " ~ Demography and Growih pattern =
e s | Census Data - Latest census daia and previous | 5
- - census data (population projection) ]
| Projectad Popuistion (Year=2026) | 755
| i | S e i
- |  Projected Population (Year — 2041) 37140 1]
‘ ¥ ﬁ?éjé&gémpééﬁééﬁaﬁm?:'26576} PESEEEa ea
i_ ; . fatio bt P P g e e e E s e e R oA e e |
. Population | Slum Population ! |‘
i | - + Population : |
b i N ﬂ i 1
i j * Households ey !
i * Density =2y FEIs it
i ; - Non Slum Population I
} | | + Population (Year-2028,2041 ,2056) ; .
l  * Households (Year-2026,2041 ,2056) f ; ,

E ' » Density (Year-2026,2041,2056) l _JI
i SNOW FOUNTAIN Civ ]
z
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Er Oetailed Projsct Report For U»sm] -
! Water Management NP Lar, Deorig| |
| |  Floating population | S S e “'S%‘Nf’hlaéﬁng I
= Population per day (if available from tourism | Population is | |
| department) | adopted in }
! | | j Design Year
i MJ i e e Y e s 5 A T e N |
| |  Decadal Population Growih Rate (in %) ,! 2% | j
i e
. e o i e P LA
I 3. Land Use information and Development ' |
BEE § = 56
(Land use dlassification in the City: area under| Residential, | !
' residential, commercial, institutional, open areas, | Commercial and | |
Land Use | 2 ; | p I
a, ' slums (available / not available) Agricultural [
l i pattern 'E_L___.__..._ et s J ‘
f' | . Details of Population and Projected Growth } Enclosed with )
S R ey T e L 2 s DPR :
1 ' Map depicting the existing land use - residential, | Attached with
f b. Maps ? commercial, Institutional, slums, green cover, open g the DPR _
| 1 land etc. (available / not available) | ’5
e R e e S ey S i l
' B Technical information: Information Regarding Used Water infrastructure |
Facilities |
| 5
3T ——— S i e = e - i
4. Details of existing sewage infrastructure ;
! Brief description of existing sewage infrastructure in the town S §
ST_F:é ........... S - — — r———————— el i it mr— S ,_gkf_ﬁ_o_,t_m_a.ﬁb-re___ £
| e Lo SO RS S R o (I s | |
f FSTPs Not available | |
a. “E}?g&agggggfg“%‘ i St Not available o
AR % —_—
f Drains 28 Drains i
| S et ey e SR e S —t— | |
; Number of cesspool tankers (gowvt./privat ) Not available f I
‘Funding Agenciss & amount il - Detail Attached |
| o L viththe DPR | |
5 Sewage Management ]
e saney i éétﬁﬁ"a‘ﬁ&HSewage Generation Iy s
E [For Year-2008 C116MLD |
a | Sewage | £ o e ey e e ; ;
= | For Year - 2056 147D f
_______ !w_ A A ; . e s = S : |
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Detatiod Project Report For e [
Waler Managemant NP Lar. Deoria !
F- iy e HEHVB?E'E&E#&EQ T 2 2 ; /
e s i gt £ T
: | ;' | Present population covered with sewerage network T Not Covered ! !
SRS |
| j ; 2 o S R
- } Present population uncovered with sewerage | 10000
: f f | network l! |
I i R R A e | il
][ Far SEPTAGE
1 | ’ ' Status of scheduled desludging (by ULB/ Licensed j—mm“# }
; | | operator) ! ’ |
{ , [ LDrainage ''''' s zee ol %
, I p | Collection  Number of drains with length & material of Gt
2 Bet and ' construction etc. (width more than 75 cm) carrying }
| |  Conveyance ' sewage into the surface water body or open land | |
| -‘ e SR '
! § E ' Status of drains with or above 75 cm width 5 }
; ; j (coverediuncovered) " Enclosed on ;
; f - Number of outfall locations along with . PageNo. | !
{ ‘ ‘‘‘‘‘‘‘‘ 0 -sI ! ,'
- ' Estimated quantity of sewage (dry weather) being | /
- discharged into surface water body or open land.
| b | |
I - Qutfall location
:  Mention the location of outfa points - Surface Water |
'  (river/ natural drain/surface water body/open land) gf Body I '
| S e "Used Water Treatment (including co-treatment) f
g | e e e ST
&= | Treatment technology and capacity (MLD) g i
| z WL S i
j ' | Current capacity utilization—under/over (MLD) ?
f L Tossrrani 'Cf}k;antfiiyka?asajﬁm%gfegfﬁfﬁf e e
AHE S SR {08 =
| ¢. | (Septage, ! Quantity of septage co-treated (KLD) | No
i Used o —e
| | water) ' Reuse (ireated used water, sludge, biogas) |
5 rL | Information along with respective quantity
| , | !
| f  Seplage Treatment i s e = M‘
TAre the septage treatment faciiity avaiiabic | No
| (Yes/No) ~ if ‘yeg’ f
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Detailed Project Report For Used |
Water Maragement NP Lar Deoria :
fr 3 Lﬁuantffy of septage to be treated (KLD) e -
3
i == ol

]
;
{
| &,
?
|

2

| |
el i i i A S T IR BT

| Treatment technology and capaciy (KLD)

| Stabilization
" Current utiization - underiover (KLD) Pond
| (1.18MLD)
'Reuss (treated used water, sludge, biogas) 1.16(MLD)
- Information along with respective quantity Treated Used
Water i
LT "!"}*—:é? existing septage collection, conveyance and | "émw"ﬁ

treatment facility

! ' Responsible agency
i !
g | User charges for desiudging, conveyance 1800/Tanker
? - and disposal per household (Rs.)
| Q&M cost for the treatment facility (Rs.) Cost gaz"
0,
Operation and gmi_'??f}v_ef&( %) e o e iw e

Maintenance E Responsible agency

“Household sanitation farif = Monthly (Rs.)

ConservanCy tax as part of property tax

e —

"O&M cost for the conveyance and
(Rs)

treatment facility

Cost Recovery (%)
L

Service Level Benchmark Present

; ! Before the

indicators Benchmark

E

' Coverage of sewerage

§ of Project
network i

~ Implementation implementation

After the

of Project |

50%

| Collection efficiency

100% 0
| of sewerage network

= : Ad&qﬂagy ;}f s&wage . : 170{)% S s 0

j freatrent capacity

r Quality of sewage treatment

100%
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Detailed Project Report For Used )|
Water Managemerrt MP Lar, Deoris

Extent of reuse and recycling f e PG e e i
of sewage E 100% 0 20%
Extent of cost recovery e 2 | f :
in sewage/ used water i 100% ? 0 f 100%
management b
Efficiency in redressal 100% 0 80%
of customer complaints .
L i i e |
Efficiency in collection & =
of sewage / used water 100% 0 90%
fiiic . SRR
Access to toilets ; 100% 0 100%
Scheduled desludging *TW“MTOSB;JB S B b 0 100%
S s 2 e SRR Do e
Notified tariff for desludging j » Yes Yes
-~ [T™mep depicting the coverage of existing sewer network coverage and
; 3 onsite system
E ;£ | Maps f Access to toilets yes
iR ' Scheduled desludging S yes |
| e SO
| | . Notified tariff for desludging yes
P e #  Institutional and Governance 55
6. : Institutional framework
| Regulatory | Whether Town Sanitation By Laws notify tariff for T No = |

a. | Framework 1 sanitation/sewage services (details)

' State Sanitation Strategy (available/not : available) ”! Not Available |

ﬁ b, | Institutional ’"f_F'zbgés and responsibilities for dealing  with
i wﬂgaﬂggwggtmj_s-aniiat_i_o_n{gewage services |

No

c. Governance | Implementation of E-Governance in  ULBs | Nof avaiiabie
' and Reforms  (available/ not available) E

fomen = ] i

e e e 1

Capacity Enhancement

e Ui R S R

* Capacity Management

— |

: Human | Details of the personnel engaged in T N e
' a. | Resource services along with roles and responsibilities. ; i !
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Chapter-I; Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP {CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board { CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover
tompensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” (Annexure-J),

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted g Committee under the Chairmanship of Shri A.
Sudhakar, I/c WQM-1 with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-ll and Dr. S, K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-Il.

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-lII.
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

¢) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems,

d) Accidental discharges lasting for short durations resulting into damage to the
environment,

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f} Injection of treated/partially treated/ untreated effluents to ground water,

represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in

implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as

mentioned at 3, b and ¢ including non-compliance of the environmental standards / violation
of directions.

27
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The Environmental Compensation shall be based on the following formula:

EC=PIXNXRXSxLF

Where,

ECis Environmental Compensation in %

Pl = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (%) for EC

S = Factor for scale of operation

LF = Location factor

Note:

a. The industrial sectors have been Categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,

may be taken for calculating the Environmenta| Compensation for Red, Orange
and Green categories of industries, respectively,

b. N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

C. Risafactorin Rupees, which may be a minimum of 100 and maximum of 500. it
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

d. S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units,

e. LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may

be used:
Table No. 1.1: Location Factor Values
[ s. No. Pcpulationrlﬁ—rmft;r-:}?ia Factor”
(million) (LF)
1 1to<5 1.25
2 5to<10 1.5
i .3 10 and above 2.0

*Population of the city/town as per the latest ¢, ensus of Indio
#LF will be 1.0in cose unit is located >10km from municipal boundary
LF is presumed as | for city/town having population fess than one milfion.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0,
However, for critically Polluted Areas, LF may be explored in future.

f. Inanycase, minimum Environmental Compensation shall be 2 5000/day.

8 In order to include deterrent effect for repeated violations, EC may be
increased on éxponential basis, i.e. by 2 times on 1% repetition, 4 times on 2n¢
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues its
Operations beyond 3 months then for deterrent tompensation, EC may be
increased by 2, 4 and 8 times for 21, 370 gng 4th quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at

Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 Z/day.

Table No. 1.2: A sample calculation for Environmental Compensation

50
250
0.5-15
1.00-2.00 =
6,250-37,500 | 5,000-22,500
]

1.3.2 In other instances j.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institut%ons/organizatEons based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
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a. Industrial Inspections for compliance verification
b. Installation of Continuous water quality Mmonitoring stations / Continuous ambient

Investigations of environmental damages, Preparation of DPRs
Remediation of contaminated sites

f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
SPCBs/PCCs

The above Proposed list may include other scthemes also, depending upon the
requirement,

Considering the availability of accumulated funds, cpcp will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

Recommendations

The Committee made following recommendations:
15.1 Tobegin with, Environmental Compensation may be levied by CPcR only when

In case of 3, b and ¢, Environmental Compensation may be calculated based on
the formula “EC = pj x NXRxSxLF”, wherein, Pl may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250. S and LF may be taken as prescribed in the preceding Paragraphs.

7
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In case of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In

fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

* Ak
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Chapter-Ji: Environmental Compensation to be levied on al| violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on 3| violations

Table No., 2.1: Environmental Compensation to be levied on all violations of Graded Response
Action Plan (GRAP) in Delhi-NCR.

Activity | State Of Air Quality Environmental |

Industrial Emissions f_vgg\eu +.»‘E:m:rgcnq_ i
‘L_“".."\ Ccre 2 LAkl e |

| Very Poor =

_Moderate to Poor | Ry ';_M_:J
apour Recovery Svstem (VRS) at Outlets of Oil Companics
- - e N DR T R F e
L__ Notinstalled E[‘Ejﬁ‘i@:ﬁ‘__q m——

Vetxjgoor to Severe + Rs 50.0 Lakh

| Moderate to Poor Rs 25.0 Lakh
Severe */Emergency [ Rs 1.0 Crore

(Offending plot more than 20,000 | Severe Rs 50 Lakh
S$q.m.) Very Poor Rs 25 Lakh

I

__________________________ 2 ._lwmdcmlc to P_Q?_[ | Rs 10 Lakh
garbage dumping in Very poor to Severe + | Rs 25.0 Lakh ]
Industrial Estates Moderate to Poor Rs 10.0 Lakh
Failure to water s rinkling on unpaved roads
a) Hot-spots D’er}f poor to Severe + | Rs 25.0 Lakh il

b) Other than Hot-spots L Very poor to Severe + | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be

LEEEE F
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Chapter-11: Environmental Compensation to be levied in case of failure of

preventing the pollutants being discharged in water bodies and failure to
implement waste Management rules

3.1 Background

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-Ill) in the matter of Court of its own motion

v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
following directions:

widespread, the CPCB must oy down specific guidelines to deal with the same, throughout
Indig, including the scale  of compensation to be recovered from different
indr‘w’dua!s/authoriries, in eddition to or as alternative to prosecution. The scale may have
slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for
"epeated wrongs may also be provided.”

3.2 Ideology of Environmental Compensation Formula

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other

waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of WO components i.e.

1. Last saved/benefits achieved by the concerned Endividual/authority by not having proper
waste/sewage management system; and
2. Cost to the environment (environmental externality) due to untreated/partially treated

waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance {O&M) cost associated with the facility.

10
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Treatment
Capacity Gap

P e e—— % T gL m—
; Marginal Cost of , Minimum and Maximum value of
| Environmental Externality Environmental Externality recommended

(Rs. per MLD/day) | bythe Committee {Lacs Rs. per Day)

Min. 0.05, Max. 0.10
| Min. 0.25, Max. 0.35
€. 3 mih_%mMLflﬁi‘iab"Mm_.

- W—i - e
Municipal Solid Waste Marginal Cost of Minimum and Maximum value of |
| Management Capacity Environmental ! Environmental Externality recommended |
Gap (TPD) Externality (Rs. by the Committee (Lacs Rs. Per Day)

Per ton per day)

Upto200 Min. 0.01, Max. 0.05

201500 | 30 | Min. 0.10, Max. 0.15
501-1000 }_ﬁ 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

discharge
- e = illion-plus | Clace e
Class of the City/Town | Mega-City | Million-plus Class-1 City/Town |
f City and others ‘
Minimum and Maximum values of £C (Total { Min. 2000 Min. 1000 Min. 100
Capital Cost Component) recommended by f Max. 20000 | Max. 10000 Max. 1000
5

the Committee {Lacs Rs.)

——

. Pt o ey ey & RN , _

' Minimum and Maximum values of EC (0&m Min. 2 Min. 1 Min. 0.5

Cost Component) recommended by the Max. 20 Max, 10 Max. 5
Committee (Lacs Rs./day)

11
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

Mmanagement
;’ Class of the City/Town [ Mega-City Million-plus Class-| City/Town
s City and others
| Minimum and Maximum values of EC {Capital Min. 1000 Min. 500 Min. 100
| Cost Component) recommended by the Max. 10000 Max. 5000 Max. 1000
[ Committee (Lacs Rs.)
| Minimum and Maximum values o EC (O&M Min. 1.0 © Min.o01
| Cost Component) recommended by the Max. 10.0
! Committee (Lacs Rs./day)
-{ =3
'—_—-—'_—"-"'—«.v_‘"“

3.3 Environment Compensation for Discharge of Untreated/Partiaily Treated Sewage
by Concerned Individual/Authority:

Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in 3 city. CPCB Report on “Performance evaluation of

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55,5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)

X N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational
Capacity) x N

Where; N= Number of days from the dote of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the Concerned authority

Quantity of Sewage is in MLD

12
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Table No, 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 500,774
Class | Mega-City Million-plus City | Class.| Town Classd |
| | Town
Sewage Generation (MLD) (a5 per 4195 E 381 486 37
the latest data available with CPCB) E
Installed Treatment Capacity (MLD) 2500 | 220 404 | 155
(as per the latest data available | |
with CPCB) 4 ,
Operational Capacity (MLD) (as per 1900 140 300 | 2as
the latest data available with CPCB) f
Treatment Capacity Gap (MLD) 2295 241 186 12.5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
- i
component for STPs) in Lacs Rs. | ! |
Caleulated EC (capital cost I 12737250 1337550 10323.00 693.75
component for Conveyance ;
System) in Lacs. Rs,
Calculated EC (Total capital cost | 157035 05 j 16193.00 11758.00 693.75
component) in Lacs Rs, ! i ’
Minimum and Maximum values of | Min. 2000 | Min.1000 | Min. 100 | Min. 100 ,
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max, 1000 | Max. 1000 |
recommended by the Committee
{Lacs Rs.)
Total Capital Cost | 20000.00 | 1000000 100000 | 69375
eealcls L L T e
Calculated EC (O&M Component in 459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5
recommended by the Committee |
(Lacs Rs./day) |
O&M Companent] 500 | 250
Calculated Environmental 2.0655 0.2049 0.1395 0.0094
Externality (Lacs Rs .Per Day) '
Minimum and Maximum value of Min. 0.60 | Min, 0.25 Min.0.05 | Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 | Max. 0.10
recommended by the Committee
(Lacs Rs. Per Day)
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3.4 Environment Compensation to be Levied on Concerned Individua!/Authority for
Improper Solid Waste Management:

Itis known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of

MSW and disposal through facility like composting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost (one time) and 0 & M cost for one year, The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored 3 survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-111), 0.3-0.4 kg (Class-1l) and 0.5 kg (Class-I) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAsftowns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,

Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x {Per day waste
generation-Per day waste disposed as per the Rules) + Q&M Cost Factor x Marginal Average 0&M

violation took place + Environmental Externality x N
Where;
Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Wa

ste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste
Generation - Waste Disposed as per the Rules) x N

14
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

Waste
l " City Delhi Agra Gurugram |  Ambala |
Population {2011) 1,63,49,831 17.60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-l Town | Class-l
f | Town
Waste Generation (kg. per person per day) ’ 0.6 0.5 ﬂ
Waste Generation {TPD) i 9809.90 880.14
Waste Disposal as per Rules (TPD) (assumed | 245247 220.04 i
0s 25% of waste generation for sample i
calculation) i ‘
Waste Management Capacity Gap (TPD) 7357.42 660.11 '
Calculated EC {capital cost component) in 17657.82 1584.26 631.42
Lacs. Rs.
Minimum and Maximum values of EC Min. 1000 | Min. 500 Min. 100 Min. 100
(Capital Cost Component) recommended by | Max. 10000 J Max. 5000 Max. 1000 | Max. 1000
the Committee {Lacs Rs.) |
 Final EC {capital tﬁ‘s;;'féfdmﬁébeiiﬂsn.ms, Rs. | 1000000 | 158426 T e T 360.56
Calculated EC (O&M Component) in Lacs, 147.15 13.20 l 5.26 3.00
Rs./Day e EReanEe | i
Minimum and Maximum values of EC (0&M ? Min. 1.0 Min. 0.5 J Min. 0.1 Min. 0.1
Cost Component) recommended by the [ Max. 10,0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
Final EC (OM Component]im Lacs. Rs /by | 1050 S e e v
Calculated Enviranmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day) |
\f ot L
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 | Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 | Max, 0.05
the Committee (Lacs Rs. per day)
ronmental Externality (Lacs Rs. per | 080 T R 0T

same manner as mentioned in para 1.4.1 of Chapter-| of this report,

3.4 Recommendations

calculated with the methodology described in the report,
2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than
capital cost component of EC may be increased by a multiplication factor of 1.5,

15




In order to include deterrent effect for continuous Vviolations, component of 0&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8

times after every six-months, beyond the time prescribed by authority for en
treatment of sewage/waste of the city/town.

R ok
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Chapter-1V: Environmental Compensation in Case of Illegal Extraction of
Ground Water

4.1 Background

The Hon'ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors, (Original Application No. 327/2018) vide order dated 03/01/2019
(Annexure-V) directed Central Pollution Control Board (CPCB) that:

“CPCB may constitute g mechanism to deal with individual cases of violation of norms,
as existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extraction of ground water, gs per law.”

4.2 Constitution of the Committee

In compliance to Hon'ble NGT dated 03/01/2018, CPCB constituted a committee under the
Chairmanship of Shri A, Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-I Division and Smt. Suniti Parashar, Scientist B, WQM-i Division as members. The
committee was asked to deliberate on this issue and come up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.,

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Environmenta| Compensation has been evolved.

4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground
water

water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions,

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in

Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development in Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
(Protection) Act, 1986.

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm (6 inches) only and Capacity of the pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the
Environment {Protection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industriesjinfrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time

Compensation (ECow):

ECow = Water Consumption per Day x No. of Days x Environmental Ccmpé;;;tion '
Rate for illegal extraction of ground water (ECRgy) 3

Where water Consumption is in m*/day and ECRaw in Rs./m?

Yield of the pump varies based on the capacity/power of Pump, water head etc. For reference
purpose, yield of the Pump may be assumed as given in Annexure-Vi,

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calculation of ECew.

4.6 Environmental Compensation Rate (ECRqw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRsw) for illegal extraction of

41




964
145

As per CGWB, safe, semi-critical, critical and over-exploited areas are Categorized from the ground
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- hup//cgwa-
Qg_z;;ggyﬁmftandinpPage}ﬁg} ﬁfi@dAree}ﬁftateuorE@L@gltmsaeas;wwe:thnits_pdf#EBGN-; 150.

Environmental Compensation Rates (ECRew) for illegal use of ground water (ECR..) for various
Purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgy for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc,

Water Consumption (m?/day) : T
Sl.No. |  Area Category R | Zwss ] Stacs 25 & above
frcis: Environmental Compensation Rate (ECRow) in Rs./m’
1 Safe 4 6 . S
2 Semi Critical 12 14 16 720%_5
3 Critical 22 24 26 o B0 S
4 | Over-Exploited 32 34 36 ; T e
Minimum ECsw=Rs 10,000/- (for households) and Rs, 50,000 {for institutional activity,
L commercial complexes, townships etc.) SRS

4.6.2 ECRqw for Packaged drinking water units:

Water Consumption (m3/day)
Sl No. | AreaCategory | <209 |_200t0 <1000 | 1000 to <5000 |__ 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?
1 ]| safe 12 18 24 30
2 | Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 | Over-exploited 48 72 96 . 120
Minimum ECcw=Rs 1,00,000/- R

4.6.3 ECRgy for Mining, Infrastructure and Dewatering Projects

Water Consumption {m3/day)
Sl.No. | Area Category <200 f 20010 <1000 | 1000 to <5000 f 5000 & above
Environmental Compensation Rate (ECRow) iﬁ-—ﬁgtfe;i
1 | safe 15 21 30 40
2| Semi critical 30 as 50 P
3 | Critical 45 60 85 =
4 | Over-exploited 60 90 0 - 1sa
Minimum ECqw=Rs 1,00,000/- ; 5
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4.6.4 ECRow for Industrial Units:
3 Water Consumption (m?/day) e m_:}
5k No. Area Category e ——

i <200 5200t0<1900§ 1000 to <5000 j 5000 & ahove

i
!

Environmental Compensation Rate (ECRawﬂ Rs/m}j S

|3 Safe 20 | 30 40 H____SOM:
2 Semi critical 40 60 80 R
3 Critical 60 80 110 T
4 | Over-exploited 80 120 160 200 |

Minimum ECcw=Rs 1,00,000/-

For better understanding of implementation of ECsw policy, some example calculations are given
below:

Example No. 1 (For drinking and domestic Use):

Itis observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be
charged to the owner?
Solution: Pump Yield {Piease refer Annexure-Vl) = 3 m3/hr

Daily Consumption=3x0.5 =1.5 m?

ECRsw = 4 Rs./m’ (Please refer para4.6.1)

ECtobe levied=4x15=¢ Rs./day

Total time period = 820 days

Then, ECow= 6x820

Calculated ECgu= 4,920 Rs.

ECsw to be levied = 10,000 Rs, {minimum prescribed ECow, please refer para 4.6.1 )

Example 2 (For Industrial Units):

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 Hp pump, dia 6 inches and head as 50 meter. Itis assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECow) will be charged to the owner?
Solution: Pump Yield (Please refer Annexure-Vi) = 12 m3/hr

Daily Consumption = 12 x 3 =3¢ m¥/day

ECRew = 60 Rs./m’? (Plegse refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

Total time period = 365 days

Then, ECgw= 2,160 x 365

ECow= 7,88,400 Rs.
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4.7 Relaxation

case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of Proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

® The minimum Environmental Compensation for illegal extraction of ground water for

other uses will be 1,00,000.

* In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place.

* Time duration may be assumed to be one Year in case where no evidence for period of
installation of bore well could be established.

* For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water tonsumption per day may be assumed as similar to the storage
Capacity of the tank.

*  Forindustrial ground water yse, where metering is not available, water tonsumption may be
assumed as per the consent conditions, Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

b : T
i S. No. : Actions | ___Authority
1. To seal the illegal hore-well/tube—we!! to stop !] District Collector

extraction of water and further closure of

project e :
To levy ECsw as Per prescribed methad | District Collector, CGWA
1O tevy ———— Peifed method i

To levy EC on water pollution, as per the CPCB/SPCB/PCC
method prescribed in report of CPCB- “EC on

industrial pollution”

Prosecution of violator | CGWA under ep Act

s CGwA may maintain a Separate account for collection and utilization of fund, collected
through the prescribed methodology in this report.

R Ak
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